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As far as our House is concerned, there is 
nothing against his making ;.L here. Since it 
is convenient, since we adjourn at 5 and they 
adjourn at 6, it is better that the Prime 
Minister makes it here at 5 o'clock. 

THE DEPUTY CHAIRMAN; At what time 
the statement will be made in the other 
House? 

SHRI LOKANATH MISRA 
(Orissa): Madam, the Prime Minister should 
not take the plea that since we are not sitting 
till 6 o'clock he is not making it here. 

THE DEPUTY CHAIRMAN; I have just 
heard it and I will find out. 

SHRI BHUPESH GUPTA: But we accept 
in principle that the statement will be made 
in this House before the House adjourns for 
the day. 

THE DEPUTY CHAIRMAN: Mr. Kapoor. 
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SHRIMATI    C.    AMMANNA    RAJ£ 
(Andhra   Pradesh):     Madam   Deputy 

Chairman, while this Budget is being passed 
we are faced with an emergency and so we 
have to take everything into account when we 
make our remarks. Even the amounts that 
have been put down under several accounts 
may not be satisfactory from the point of 
view of the importance of those subjects 
when we take them into consideration. But I 
am afraid even these things will have to be 
cut down in view of the emergency. 

It is a very sad thing that our developmental 
activities have to be disturbed because of our 
unfriendly neighbours. Still there is nothing 
that can be done. When people do not listen 
to reason we have to rise to the occasion and 
face the challenge and make all the sacrifices 
necessary. 

One thing that I have to say is this. Mr. 
Chagla said "yesterday that even under 
ordinary circumstances our Intelligence 
Department is not functioning properly. More 
so when there is emergency in the country, 
when we are faced with emergency at the 
border, I feel very unhappy that we are faced 
with difficulties all round. There is infiltration 
at the borders which we cannot easily expose. 
There are fifth columnists in the country. 
There are parties who are more aligned to 
some other countries than to our own country. 
So we have to take stock of all those 
conditions and we have to alert all our people 
to be completely ready to take up any res-
ponsibilities. Particularly at a time like this we 
have to discourage all strikes. Particularly the 
students' activities must be channelised into 
Mseful activities. They must. be. told that they 
are the people who have to save the country 
and they must take up the responsibility of 
protecting the country and protecting the free-
dom that we have won after a lot of sacriflces. 
This is necessary. I am sorry we did not 
continue the emergency preparations that we 
started in 1962; there was a break in it. If we 
had only continued those prepara- 
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would have been very useful to us at this 
present moment. Again we have to start with    
all   earnestness. 

Another thing that I wish to say is this. 
Even though it is 17 years since we attained 
independence, the dream that we promised to 
the country has not been completely fulfilled, 
that is the dream of introducing compulsory 
primary education." Education is necessary 
not only to get jobs and make a living, but it 
is necessary for being civilised and cultured. 
And when some sections are educated while 
some others are deprived of this facility it 
means there is no equality, and when there is 
no equality there cannot be complete demo-
cracy. Therefore, I am glad to say that the 
Education Minister, particularly the present 
Education Minister, is very earnest and is 
trying to do his best. Even some of the Chief 
Ministers and Education Ministers in the 
States are trying to do their best. Still we have 
to wait for a very long time before we can get 
literacy to all our people. Not all villages even 
today have got schools, even primary schools. 
We cannot get them because to provide 
school buildings, to provide teachers, to 
provide equipment and all that costs a lot. 
And I do not know when we will be able to 
train the requisite number of teachers to take 
up the work in all the schools of all our 
villages. 

SHRI N. M. ANWAR; But, Madam, on a 
point of information, Madras State has no 
village without a school. 

SHRIMATI C. AMMANNA RAJA: 1 am not 
talking about one State. In general I say there 
are so many villages even today which have 
no primary schools. 

THE DEPUTY CHAIRMAN; Not in his 
State. 

SHRIMATI C. AMMANNA RAJA; I do not 
know about that. If he is sure, I am glad to 
pay a tribute to that State and to him who has 
been a D.E.O. for some time. All I say is we 
have to take it up in all earnestness if we want 
the people to understand their problems and 
act accordingly and make the democracy a 
success. For that it is absolutely necessary 
that the people must be at least literate and for 
that we have all to strive. 

Madam, some time back some Minister of 
a State made the proposal that each one of us 
should teach some people. Those who are 
educated must feel pity for those who have 
not this facility and must try and educate their 
neighbours who are their less fortunate 
brothers. If all of us feel like that we can 
advance to some extent at least. 

Moreover, Madam, this compulsory 
education cannot be a success unless we are 
all unselfish. Today I am sorry to' find that 
many people who are supposed to be social 
workers and some important people in the 
country engage minor children in their own 
houses to look after their children, to do their 
household work and to work in their factories. 
Unless this is stopped compulsory education 
canot be a success. In many societies and in 
many factories I have seen, particularly in 
Kashmir where these cottage industries, 
carpets and handicrafts, "are made, small 
children are enga"ged. So long as you do not 
penalise both the parents of the children as 
also those who engage these minor "children 
in their houses or factories, we cannot make a 
success. Who is the Minister present? 

THE  DEPUTY  CHAIRMAN;       Mr. 
Bhagat is here. 

SHRIMATI C. AMMANNA RAJA: I am 
sorry. So I request the Government to take up 
this job and take it up earnestly so that anybody 
who engages minor children either for |  
household work or for work in   their 
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We are trying to do so much. In many 
States we have made education free up to 
the S. S. L. C. particularly for girls. But 
the girls are prevented from going to 
school because the parents would like 
them to earn some money. 

SHRI G. M. MIR (Jammu and 
Kashmir): We have free education in 
Jammu and Kashmir. 

SHRIMATI C. AMMANNA RAJA: In 
Andhra also it is free for girls. But there 
are so many handicaps. They have no 
clothing. Particularly the girls cannot go 
to schools without proper clothing. And 
now this system of uniforms has been 
introduced. Madam, when the daughter of 
a servant of mine came to me I asked her 
whether she was going to a school. She 
said that she had given up because she 
could not afford a dress. If the 
Government could give two or three sets 
of uniform to the children who cannot 
afford, it will go a long way to educate 
the children of our country. And as long 
as it is not there we cannot boast of our 
democracy functioning properly. 

Then, again, there are inequalities in 
standards from State to State. Some State 
have got the three-year degree course. 
Some have got the four-year degree 
course and some have got public 
examination at the end of every year. 
Even with regard to medical degrees 
there is a lot of difficulty with the result 
that people who have to be transferred, 
who have to go from State to State 
cannot easily get admission for their 
children. 

There is another thing. Even with 
regard to Hindi, about which we have 
been hearing a lot, the Centre, I am sorry 
to say, is very much obsessed only with 
Madras. They think that South means 
only Madras or Tamilnad. They can do 
whatever they like. But in most other 
States of the South Hindi is compulsory; 
un- 
209 RS.—5 

less they get a pass mark in Hindi they 
cannot be promoted to the next class.      
In    Madras    it    is    not    so. Even 
ifthey get zero, they 3 P.M.   are roposed.   
Even in public 

examinations, they have Hindi 
but they do not pass. Unless all these are 
made uniform, you cannot encourage 
Hindi or promote the interests of Hindi 
first of all and secondly, there are 
inequalities in standards. How can you 
say that we all must learn Hindi but even 
if you get zero, you can promote people? 
This must go. 

SHRI JOSEPH MATHEN (Kerala): 
What is your suggestion regarding 
Madras? 

SHRIMATI C. AMMANNA RAJA: 
With regard to any State, it must be made 
compulsory. Even the people of that area 
admit that they have to learn Hindi but 
they want some time but make it 
compulsory. Even though you do not 
introduce Hindi as the official language, 
Hindi must be taught and it must be 
learnt. Some time or other it has got to be 
the official language. 

With regard to the I. and B. Ministry 
also, it has to be more effective. Where 
you want to reach the masses with 
reference to either Hindi or Family 
Planning or with regard to our activities 
in the emergency, you have to have at 
least a community broadcasting set in 
every village. Our Ministers, when they 
are asked as to how many villages have 
not got them, do not tell us the 
information. They only tell us so many 
villages have got. How many have not got 
so far? Actually it is necessary that each 
one must be in possession of a transistor 
set because a radio in the house is not of 
use when you go to work or on camp or 
other places. But that is not to be because 
we have high taxation and high duty has 
to be paid for these. Somehow if we have 
a factory and if 
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it very cheap and available to every 
individual, we can educate our people and 
reach the masses in all matters about 
which they are expected to know. We do 
not even have a powerful transmitter. 
That is why we cannot go beyond a 
particular range. It must have been repeat-
ed here several times that even about the 
death of our late Prime Minister Nehru, 
people had to learn from other countries' 
stations because we could not reach them. 
Our transmitters are very weak. 
Something must be done. There are some 
things which have to be attended to 
urgently and this is an urgent matter. 
Particularly this must have been repeated 
that even when China attacked us, our 
jawans did not know what was happening 
and even the people who took our arms 
and food supplies dumped them in the 
occupied area because they did not know 
that they were occupied. If you want such 
things to be eliminated, our Information 
and our Intelligence Department must be 
made very effective. 

About the rail-cum-road bridge at 
Rajamundry, we have given a Calling 
Attention Notice but so far nothing has 
come out. It is tried to be treated as a 
State subject which should not be the case 
because it is a national highway and this 
is a very necessary thing. It would cost 
only Rs. 2 crores and one crore our State 
Government is prepared to meet. We are 
only asking for one crore from the Centre 
as loan and this is a very important thing. 
There is no bridge on the river Godavari 
so far and if you want to cross it, it is very 
difficult and you have been hearing of so 
many boat tragedies and if you want to 
avoid them, if you have any value for 
human life and human effort it has to be 
granted. I do not know why anybody 
should be so stubborn about it. Out of 
thousands of crores that we are spending, 
cannot one crore be given to a State, a 
forward State, a State which is doing so 
much with regard to the    supply 

of food to the country? From Calcutta to 
Madras it is a national highway and it is 
diverted for 30 miles for a bridge that is 
to come up elsewhere. We are only 
asking for this one crore loan because so 
many military trucks are also coming 
there and there is a bottleneck on this rail-
way bridge and if it is made a road-
bridge, it will be very useful. People are 
wanting to strike till death or go on fast 
unto death for this. We are not 
troublesome people. We are law-abiding 
and we are loyal and that is why things 
are taken for granted. It is not fair, this is 
not justice, this is not fairplay and I 
request the Government to see that the 
people who are loyal and good are not 
penalised, and are not treated with 
contempt, are not hurt so badly that they 
are compelled to resort to activities that 
are not good. 

SHRI R. S. KHANDEKAR (Madhya 
Pradesh): Madam, we are passing through 
a very critical stage at this moment. 
Although there is a lull on the Kutch 
border, and the hon. Prime Minister is 
going to make a statement—we do not 
know whether he is announcing a cease-
fire or whether he is announcing more 
military engagements on the border. Simi-
larly there are alarming reports in to-day's 
Press that there is heavier concentration 
on the eastern borders and also in 
Kashmir—in the so-called Pakistan-
occupied Kashmir—evacuation of 
civilians has been ordered. We do not 
know what is the plan behind this. We 
must be prepared for all eventualities and 
I wish the Government will take serious 
note of the situation but I find in to-day's 
papers also that there are feelers for 
easing the situation. I do not know if it is 
an Anglo-American trap or at whose 
instance this feeler is being spread or 
propagated. I mean that there is a 
suggestion that this dispute of Kutch 
should be referred to the International 
Court of Justice. I would like to give a 
note of caution that we had committed 
this mistake when we referred the 
Kashmir question to the 
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U.N. and after so many years, probably more 
than 16 years, the dispute is still hanging 
there. Similarly, after the Chinese war, we 
accepted the Colombo Proposals and nothing 
has been done with regard to those proposals 
and still there is a stalemate on this issue. The 
enemy forces are still on our borders and I 
wish the Government should not commit the 
same mistake by referring this to the 
International Court of Justice. We have only 
recently heard the statement of the Prime 
Minister that there is no dispute with regard to 
Kutch. When an issue is referred to any Court 
of Justice, naturally there is a dispute and so it 
is referred. In this case there is no such 
question and if there is a suggestion and if it 
comes from any of the Big Powers who have 
helped us or who are helping us, we should 
reject it outright. 

Then to meet this situation of foreign 
aggression our defence preparations must be 
adequate and there should not be any 
miserliness with regard to such matters. I am 
quite sure that our Army is well prepared, and 
our Air Force also should be equally well 
prepared for this. But I am sorry to find that 
we have been neglecting our Navy in this 
regard-I had asked a question also about it and 
the answer was that the priorities given for 
their improvement or expansion were as 
follows, first Army, then Air Force and then 
Navy. That means that the Government is 
complacent, that they see no danger to our 
coastline and that therefore they can afford to 
neglect it. But I would like to submit, looking 
to the vast coastline of 3,000 miles or more, 
our Navy is very small, very negligible, 
compared to the vastness of our coastline. 

Recently I had the privilege of visiting 
some of the naval establishments and I was 
amazed to find that we had only one warship 
worth the name for such a long coast, for the 
coastal protection of this country, and that one 
ship was    Vikrant.    It 

was a very good ship, and looking to the 
length of our coastline we should have at least 
three or four such ships. I had a talk with the 
naval authorities and they were also surprised 
as to how the Government was so complacent 
about this matter. They also felt that money 
should not be the consideration in regard to 
such matters. And the most surprising factor 
was that a ship like Vikrant had no berthing 
facilities in any of the ports in India. It was 
standing in mid-sea and we were given to 
understand that on account of its so standing 
there was a lot of waste, of men, of electricity, 
of materials, that a lot of people had to be 
maintained there, because there were no 
berthing facilities. The officer said that if 
good berthing facilities could be had for the 
ship anywhere, at any port, so much energy 
and so much money could have been saved. I 
find in the reports also that there was an effort 
and there is an effort to enlarge the Bombay 
dockyard, but on account of certain 
difficulties the work was not proceeding 
apace, and the difficulty was that originally 
the work was given to a particular contractor. 
But he did not fulfil his commitment and 
therefore his contract was cancelled. And now 
the naval authorities have taken the work 
upon themselves and I think the work will be 
completed very quickly. So I again submit 
that our navy should not be neglected and 
more attention than what we are giving now 
should be given to such matters. 

We now and then praise our jawans? and 
they do really deserve our praise. But I am 
sorry to find that they do not get any facilities, 
which they should really get. Only the other 
day it was a distressing sight to see at Gwalior 
railway station. The train was already running 
late and the jawans proceeding from Gwalior 
had to go by that train to report themselves for 
duty at the defence stations to which they 
were posted. But no special arrangement of 
transport was made for them, and there 
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of them. So they had to fight their way at 
the station platform against other 
passengers. There were very anxious 
moments and there was also trouble with 
their own fellow jawans who were 
already in the train at that time. So I fail 
to understand why special transport could 
not be provided to such jawans who were 
in numbers at that time. At the time I 
happened to be at the Gwalior station and 
the Gwalior unit of the defence forces 
was being transferred or the men posted 
to outside places and hence this incident 
at the Gwalior station. There was actually 
a fight between the jawans who were on 
the platform and the other jawans who 
were in the train. I do not think that this is 
the moment when the jawans should fight 
amongst themselves over such matters, 
and I wish that Government should take 
serious notice of this and afford full 
facilities for the transport     of     our    
jawans. 

Having said this, Madam, I come to an 
important point which is every now and 
then discussed in this country. 

We have heard a lot about corruption at 
the highest level. We have had 
discussions also here. Many allegations 
were made and are being made against 
many of the Ministers. There were 
allegations against Orissa Ministers, 
against Mysore Ministers, against Bihar 
Ministers, and so on. But nothing has 
been done; nothing positive or tangible 
has been done regarding those 
allegations. Now I would like to point out 
one instance of my State also. There is no 
allegation as such, but it is a matter of 
high impropriety. Madam, you might 
have read in the papers that one of the 
Ministers of the Madhya Pradesh 
Government, who was the Health 
Minister, had resigned recently. And why 
he had to resign? It was for this reason. 
After he became the Minister, he got 
some contracts from the Madhya Pradesh 
Government for his  printing press.   
Then one of the 

voters made a complaint to the Election 
Commission and the enquiry proceeded. 
Now this hon. Minister, at that time, 
raised all the pleas of a defendant, which 
are raised in any ordinary suit. He gave a 
statement on oath that he did not own this 
press, that he did not have any share in 
that press, etc. Bill after taking evidence 
the Election Commission came to a 
conclusion adverse to him and passed 
very strong remark* against this Minister. 
The Election Commission said that his 
affidavit was most unworthy> was not 
believable, and that such a statement on 
the part of a Minister was not proper. 
Now look at the audacity of the Minister. 
Even after these strictures the Minister 
issued a statement saying that under the 
Constitution he could remain in the 
Government for six months more but to 
keep up high standards of morality and 
integrity, to show the way to others, he 
was resigning from his office. Then 
subsequently his resignation was 
accepted. Now I want to ask: What about 
the salary he took? What about the al-
lowances he drew from the day the 
complaint was made from the day he 
accepted the contract somewhere in 
January 1964 till the day of his re-
signation in 1965? During all these 
fifteen months or sixteen months as a 
Minister he must have enjoyed all the 
privileges, he must have drawn salary and 
allowances as such. What about this 
amount? Did he not misappropriate this 
amount? Is it not a sort of dacoity 
committed on the treasury? 

Therefore I demand that at least in 
future, whenever such instances occur 
apart from the disqualification incurred 
as in this case, all the misappropriated 
money also should be recovered. Of 
course in this case he has not incurred the 
disqualification that he cannot stand 
again for election. But you will be 
surprised to find that some efforts are 
now being made to put him again as a 
candidate to fill the vacancy which has 
been declared on account of his 
resignation. This is the  standard .   .   . 
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What happened to the contract? 

SHRI R. S. KHANDEKAR: Well, he got all 
the money; he got all the profits; he also got 
his salary and allowances which he did not 
deserve and he quietly resigned saying this 
that he could remain, under the Constitution, 
as a Minister for six months more. Now this is 
the highest standard we find in high quarters. 
We hear many things about morality, honesty, 
integrity, high standards of conduct and 
behaviour, and so on but, as in this case, 
where we expect good standards, we fail and 
we find the opposite of it. 

PANDIT S. S. N. TANKHA (Uttar Pradesh): 
May I ask the hon. Member, what was the 
fault of the hon. Minister in this matter? The 
only thing, so far as I know, was that one of 
the candidates against him wanted to fight the 
election against him but his nomination paper 
was rejected. How is the Minister to be 
blamed in the matter then? 

SHRI R. S. KHANDEKAR: No, no, you are 
mistaken. This is a different case. Here he 
accepted a contract from the Government and 
incurred a disqualification to continue as a 
Minister. This was after he became a Minister 
and it seems he knowingly accepted the 
contract, because he put up defence against 
the compiaint lodged with the Election 
Commission. Supposing by mistake, not 
knowing the disqualification likely to be in-
curred thereby he had accepted the contract, 
he should have owned the mistake 
immediately after the matter came to his 
notice. In that case he would not have given a 
statement on oath. At least this was not 
expected of a Minister. We can understand an 
ordinary man sometimes filing false affidavits 
in law courts, and when the matter is decided 
against him, nobody 

bothers to file a case against him for filing a 
false affidavit. In the case of this Minister 
also the affidavit was false and I do not 
understand why this Minister should not be 
proceeded against for perjury. He had given a 
wrong statement on oath and the Election 
Commission has given a very interesting 
judgment which has been published in the 
Official Gazette. 

After this I come to a point to which 
reference has been made by some of the other 
speakers also and that relates to the 
reclamation of the ravines which are generally 
called the Cham-bal ravines. They cover not 
only the ravines of river Chambal but they 
cover also so many other rivers which are 
there. It is on account of these rivers that there 
are these ravines. They are very old and there 
is not a single stone there. If proper effort is 
made this land can be utilised for agriculture 
and this will also help in solving the serious 
problem of the dacoits in the northern part of 
my State of Madhya Pradesh. 

Madam, recently there was a statement by 
one of the leaders of the S.S.P.—I do not 
believe that statement is correct—that a 
parallel government has been established by 
the dacoits in that area and that they are trying 
to extort money, that they abduct persons and 
then demand ransom and those who do not 
give this money are killed, that there is no 
civil authority. Even though we do not accept 
his statement as wholly correct the situation 
there is very grave and recently there were 
murders when eleven persons were killed. 
They were made to stand in a row and killed 
by point-blank shots. There is much 
lawlessness in that part of the country, 
although there is no parallel government. The 
solution of the food problem is also equally 
connected witti the development of this 
Chambal Valley and I hope more attention 
will be given to this problem. Today's paper 
also gives us some idea that the three States, 
Uttar Pradesh, Rajasthan and Madhya 
Pradesh, have 
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evolve some sort of a plan to reclaim 
these ravines and to rehabilitate some of 
the refugees. 

Next I come to another problem which 
is also serious throughout the country and 
more so in my State, and that is about 
power. We are constructing so many 
projects and we expected that after their 
completion there would be enough power 
for the development of the industries and 
agriculture. I do not know about the other 
States, but I am very sorry to say that in 
my State though we have had the hydro-
electric project completed, and we 
expected to have enough power this year 
there is acute power shortage and recently 
we have had reports that in the cities of 
Indore, Gwalior and Bhopal the power 
supply is curtailed and all the industries 
are partially run. There is going to be a 
great setback in the industrial production. 
We are in an emergency now and such 
power failures are not commendable. I do 
not know the reason. The Government 
version is that there was no good 
monsoon this year and the level of the 
Chambal Dam fell down and that there 
was no adequate water to start those 
generators and so they had to curtail the 
power supply. But the popular version is 
that there is something very seriously 
wrong with the whole construction of the 
dam and that the water is leaking out and 
that in spite of the good monsoon or 
rather the average monsoon that we have 
had, the water level is going down and 
down every day. So an expert committee 
is needed to go into this matter and 
investigate it. I cannot say why it is, but 
the fact remains that there is great power 
failure and industrial production is being 
hampered very seriously. 

Only two days back I had asked a 
question about food production target. in 
this country and I was given one 
statement. That statement showed that 
every year the production in agriculture 
has been going down and only this year, 
it is expected that the 

production in the country will be more 
than the last two years. Even then it 
would not be reaching the target of the 
Third Plan of about 100 million tons. 
This year it may be 90 or 95 million tons, 
I do not know. And the Minister also said 
that as a result of the good harvest the 
prices of foodgrains would come down 
and the people would not feel the 
shortage of foodgrains. But I am very 
sorry—and Madam, you must also have 
read about it—there is acute shortage of 
wheat in Indore. At Indore one of the 
meetings to be addressed by the Food 
Minister and Shri Atulya Ghosh could 
not be held because there was no wheat 
for 15 days and the people were asking 
for wheat. They tried to hold that public 
meeting but it could not be held and 
ultimately they had to cancel it. One 
finds there is not enough foodgrains and 
there is shortage in many parts of the 
country. 

In Maharashtra and Gujarat also 
foodgrains are not available firstly, and 
even if they are available, they are of 
very poor quality. The Government -have 
said that they have fixed some prices for 
these foodgrains. I have also put a 
question about this matter. I find that the 
Government fixes the prices so late that 
the cultivator has to sell away his wheat 
at whatever prices he can get. It is after 
that that the Government announces its 
prices when there is no more wheat with 
the cultivator to be sold and all the profit 
is being collected by the traders who got 
their wheat from the cultivators earlier. 
So there is a sort of complacency on the 
part of the Food Minister, or maybe they 
rely on the official reports that everything 
is all right and everybody is happy with 
regard to foodgrains. But in fact, that is 
not so. 

Next, I come to the question of in-
formation and broadcasting. Everybody 
must be hearing the news given out by 
All India Radio and other programmes. 
We find that they are not at all 
interesting. They are drab programmes.   
Apart from that—I had 
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also a question on this subject—there is a sort 
of partiality in broadcasting certain news 
items. Also with regard to broadcasting the 
proceedings of the two Houses of Parliament, 
I find there is some partiality. One day I was -
hearing this item on the radio and no mention 
was made of the proceedings of this House. I 
asked a question about it and the reply was 
that importance was being given to news 
items. I do not know whether the Minister of 
Parliamentary Affairs attaches no importance 
to the proceedings of this House on Friday or 
on non-official days? Why the proceed-" ings 
on non-official days are not covered by these 
news items, I do not know. 

Similarly, whatever news items are 
announced, they are not announced properly 
by the All India Radio and they do not seem to 
have the least notion about the speakers or 
their political affiliations. Once I was hearing 
the news and one Member who did not belong 
to that Party, his name was announced as 
belonging to that Party and in that coverage it 
was simultaneously announced in many of the 
languages also. I wrote a letter to the Director-
General requesting him to correct it and 
pointing out the utter ignorance on the part of 
the authorities that they do not know after so 
much time who are the Members and what are 
their political affiliations. T do hope the hon. 
Minister will go into this matter. At least the 
other agencies that give the news are quite 
alert and only the A.I.R. is found lacking so 
many times in such matters. 

I would like to take this opportunity of 
repeat the demand that has been made for a 
full-fledged radio station at my place, 
Gwalior. I have been demanding this ever 
since 1 came to this House. It is a good thing 
that some relaying centre has been opened 
there. That is not enough. Whatever machine 
has been installed that is of very poor quality. 
There is good music talent available there in 
Gwalior and so a full-fledged station should 
be opened there. 

[THE VICE-CHAIRMAN   (SHRI M.  P. 
BHARGAVA)  in the Chair]. 

I come to the last but very important point, 
about the language policy and about education.   
It is said   that the three-language formula has 
been adopted by all States excepting   one or 
two    but that it has    not    been adhered to.    
I do not hold any brief for English and  I do not 
say     that Hindi should not    be    the    
national language but I would say that a policy 
of going slow should be observed in such 
matters.   Even some  of the Hindi-speaking   
States,   including   my own, have adopted 
Hindi as the language  of the  State  and I have     
no quarrel with it but I wish to point out some 
of the difficulties.   We have created so many 
all-India Services in this country  and we  are  
going     to create so many in the future.   There 
are also other matters in which the Centre  is 
interested  and where people  from   the  Centre  
could  be  sent. Unless    Hindi    develops    
sufficiently well  or  unless  all  the  officers     
are conversant with Hindi, it would not be 
possible for them to work in the Hindi-
speaking States    if    Hindi    is declared as the 
language of the State. The ultimate result will 
be that the choice will be restricted to the four 
States only so far as the officers of the  IAS  
and the IPS  are concerned and these States 
will be deprived of the talent and the  
advantage of the other   States.   Unless  Hindi  
develops sufficiently well  and  unless  all     
the officers become conversant with Hindi, 
there  should  not be  compulsion  and there 
should be a little latitude as far as this question    
is concerned.      We must develop Hindi, and 
there is no doubt  about it but no  language can 
ever  be   imposed   overnight.    There should 
be observed the policy of "go slow" with 
regard to Hindi. 

Lastly, I wish to point out one thing. The 
Report of the Home Ministry has said 
something about prohibition. I want 
Government to clearly state the policy with 
regard to prohibition. On page 56 of the 
Report, it is said: 
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"It is the intention that the Report of 
the Study Team together with the views of 
the State Governments should be 
considered at a meeting of the Chief 
Ministers of Stetes in order to evolve a 
coordinated programme for effective im-
plementation of prohibition in the dry 
States and for speedy introduction in the 
wet areas of partially dry States and the 
wet States." 
The meaning of this is that Government 
wants to introduce prohibition in all parts 
of the country, effective introduction in 
the dry States and gradual introduction in 
the wet States but I was amazed to find, 
Mr. Vice-Chairman—and you must also 
have seen that press report—about the 
opening of a liquor shop in Poona which is 
in Maharashtra which is a dry State. One 
of the sons of a Member of the Legislative 
Assembly opened a liquor shop and it was 
inaugurated by one of the Congressmen 
and the ceremony was attended by the 
Commissioner of Poona, the Collector of 
Poona and other high officers of Poona. If 
you are going to encourage liquor shops in 
dry States how would you effectively 
implement your policy of prohibition in 
this country? I am not against prohibition.   
I  say that there .   

 
SHRI R. S. KHANDEKAR; I do not 

know, I did not attend the function. 

SHRI P. K. KUMARAN": Was it a 
legal liquor shop or illegal liquor shop? 

SHRI R. S. KHANDEKAR; Since the 
Commissioner and the Collector attended 
I presume that it was a legal one. 

f[ ]   Hindi     transliteration. 

SHRI P. K. KUMARAN; That does not 
prove anything. They are all in the  hands   
of  the  people,  who   sell 
illegally. 

SHRI R. S. KHANDEKAR; Whatever 
it is, when people in authority encourage 
such functions, what is the sense in 
saying that prohibition should be 
enforced effectively? These are some of 
the points which I wanted to raise on this 
occasion and as my time is also up, I 
resume my seat. I thank you very much. 
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"This House notes with deep regret 
that, in spite of the uniform gestures of 
goodwill and friendship 

by India towards the People s Gov-
ernment of China on the basis of 
recognition of each other's inde-
pendence, non-aggression and non-
interference, and peaceful coexistence, 
China has betrayed this goodwill and 
friendship and the principles of 
Panchsheel which had been agreed to 
between the two countries and has 
committed aggression and initiated a 
massive invasion of India by her armed 
forces.". 

STFT  5^  *rraT  |   : 
"This House places on record its 

high appreciation of the valiant 
struggle of men and officers of our 
armed forces while defending our 
frontiers and pays its respectful 
homage to the martyrs who have laid 
down their lives in defending the 
honour and integrity of our 
motherland. 

"This House also records its pro-
found appreciation of the wonderful 
and spontaneous response of the 
people of India to the emergency and 
the crisis that has resulted from China's 
invasion of India. 

"It notes with deep gratitude this 
mighty upsurge amongst all sections of 
our people for harnessing all our 
resources towards the or-gansation of 
an all-out effort to meet this grave 
national emergency. The flame of 
liberty and sacrifice has been kindled 
anew and a fresh dedication has taken 
place to the cause of India's freedom 
and integrity. 

"This House gratefully acknow-
ledges the sympathy and the moral and 
material support received from a large 
number of friendly countries in this 
grim hour of our struggle against 
aggression and invasion." 

"With hope and faith, this House 
affirms the firm resolve of the Indian 
people to drive out the aggressor from 
the sacred soil of India, however, long 
and hard the struggle may be." 
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"Indian reverses in NEFA should be 
regarded as a matter of sorrow, shame 
and humiliation. We have to retrieve 
our lost prestige.   India's 
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freedom, security and honour are the 
things which are endangered today. 
The qualities of courage, discipline 
and organised determination for which 
Sardar Vallabhbhai Patel stood are 
required of the nation now to 
overcome the shame." 

"Sardar Patel was a man of few 
words, but of firm unequivocal tones 
and was one who gave expression to 
the voice of the nation which nobody 
could mistake or misunderstand. One 
knew when he spoke what he meant 
and what he stood for. In a democracy 
we govern by talking. When we talk, 
therefore, we have to be precise, clear 
and consistent and must not go about 
saying things which have to be 
explained a hundred times later". 
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THE      APPROPRIATION    (NO. 
BILL, 1965—continued. 

ANNOUNCEMENT RE 
STATEMENT ON KUTCH 

BORDER SITUATION 
THE DEPUTY CHAIRMAN; I have to 

inform the House that Government would 
make a statement on the Kutch border 
situation at 6 P.M. today Therefore the 
House will sit till that time. 


